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F RU IV1 No 4 

(SEE RULE 42) 

CENTRAL 	DWLNISTRI:TIV TRIBUNAL 
¶ 	

GUWAHATI BENCH: 

ORDER_SHEET 

1 n al Applecation No  

Mise Petition No.  

Cbtet Petition No:  + 	 -_ 

v1e1 App1ecaton No  

4me of the 	p1ecant(5): 	 , 	A/ 

Nrne of the hespondant(: 9 

+ Hn • 	_ 	 ' M r 

AQvocate for the iies ondat:_ 

Iotes of the iegistry ) date 	 Oi1er of the Trib unal 

5.1.2004 	Heard learned counsel for 
• 	 the part I es. 

The O.A. Is admitted, call 
ir 

,p 	 for the records. Issue notice to 

• 	 t 	.2r/2 	 the respondents. 

• 	List on 5.2.2004 for orders. 

• 	 • 

Member (A) 

mb 

	

xx2a4 	xxxRxxxc 

	

11.3.2004 	Heard Mr. A. Rahman, learned 

00 onsel for the applicant: and also 

Mr. J.L. Sarkar, learned S.C. for 
if xo 1OO.Q.a nb iaj 	I 

y 	 the railway. 

The O.A. is admitted. The 

' respondents = may file written 

° 3D\) • 	 statement. 

	

dtn 	List on 9.4.2004 for orders, 

Member (A) 



9 
2- cl)2—  L 	_ 6  

31.3.2004 Present: Hon'ble Shri Kuldip Singh, 

	

7'1/0, 	 Judicial Meniber 

Hon'ble Shri K.V. Prahladan 
Adiiinistrative Member. 

M° 
The case has been wrongly 

listed today. List on 9.4.04 as already 

ordered. 

I 7J3  
0 	

Member(A) 	 Imember(j) 

f 4-P 	 n km 

T 	 26.4.2004 	None were present for the parties., 

post the matter on 14.5.2004 for order. 

A7n J 	
'9erA 

	

f-ito 	 bb 
IVAJ 

	

5.20O4 	Cn the la of counel for :he 

respondents four weeks time is iven to 

	

I 	 the esponderits to file t'irittenstate- 

nient. List on 7.6.2004 afor orders. 

0 c,.€-'•- -L 	 / f3O 4# 

mb 

r.J2  

7.6.2004 Four weeks time is gEanted to the 

*xtkk rspondent8 to file written 

mont. List on 9.7.2004 for orders. 

5 - 
	 Member (A) 

bb 

3.8.2004 	Written sta€ement has been filed. 

List Ofl 6.9.2004 for hearing. 

Ier(A) 
-kL.Q 	 nib 

c 



t 
O.A. No. 
	300/2003 

ioe 	CtcRgiStr 	Dare Y 

6.9.2004 Heard 	learned 	counsel 	for 	the 

parties. 	Hearing 	concluded. 	Judgment 

reserved. 

I 
() Member 

pg 

09.09.2004 Judgment delivered in open Court, 

kept 	in 	separate 	sheets. 	The 

application is di -spog6d of 	No order as 

'$V4' to costs. 

ora [j/ 	
7 

Member () 

mb 

I 

S . I,, 
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CENTPAL ADMINISTRATIVE TRIBUN2L 
GUWAHATI BENCH 

[I;1 300 of 2003. 

09.09.2fl 04 
DATE OF DECISION  

• .J. SUIti. La1bi. •Rri. .1,th. . . . . . . . . . . . . . . . .... .•• .APPLICANT(S) . 

	

• 	
& A.Rahman. 	

• • O••• •  . o. .ADVOCATE FOR THE 
APPLICANT(S). 

-VER5US- 

. . . : 9: : 9: . . . . . . . . . • •. . a . . • . . . . . . • . . • . . . • • -. • . RESPONDENT (s) 

for 	spo 	ts 1 to 5 & 
00s ....ADVOCATE FOR THE Mr.M.Chanda for respondent 6. 

RESPONDENT( s). 

HE MON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

HON' BLE 

14 ,1  Whether Reporters of local paperá may be a'lowed to see the 
judgment 

To be ref erred to the Reporter or not? 

	

3 • 	Whether their Lordships wish to see the fair copy of the 
Judgment ? 

Whether the judgment is to be circulated to theother Benches 
? 

Judgment delivered by Hon' bi e Mber (A). 



H 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Appliction No. 300 of 2003. 

Date of Order : This, the 9th Day of September, 2004. 

THE HON'BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Srimati Lakhi Rani Nath 
Wife of Sri Prafulla Kumar Nath 
Resident of New Colony, Kalibar under 
Post Office, Police Station and 
District: Bongaigaon, Assam 	 Applicant. 

By Advocates Mr.R.Sarma & Mr.A.Rahman. 

-Versus - 

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Railway 
New Delhi. 

The General Manager 
North East Frontier Railway 
Maligaon, Guwahati. 

The Divisional Railway Manager 
N.F.Railway, New Bongaigaon 
Assam. 

The District Electrical Engineer (N) 
N.F.Railway, New Bongaigaon 
District: Bongaigaon, Assam. 

Chief Electrical Engineer (Ws) 
N.F.Railway, New Bongaigaon. 

Smt. Chandana Nath 
W/o Late Bablu Nath 
Resident of Kalibari, New Colony 
P.O. & P.S: Bongaigaon 
District: Bongaigaon, Assam 	.....Respondents. 

By Mr.J.L.Sarkar, Advocate for respodent nos.l to 5 & 
Mr.M.Chanda, Advocate for private respondent no.6. 

ORDER 

K. V . PRAHLADAN , _MEMBER ( A) : 

The applicant 	has 	filed this Original 

Application demanding 50% of the family pension and other 

death benefits on expiry of her late son Bablu Nath. The 

husband of the applicant was an employee under District 

Electrical Engineer, New Bongaigaon. He was declared 

Contd./2 



medically unfit for service on 23.11.1994 and was 

released from service. The applicant's son Bablu Nath was 

appointed on compassionate ground in a group 'D' post 

vide letter dated 14.12.1996. Bablu Nathpassed away on 

17.6.1999. The widow of late Bablu Nath (daughter in law 

of the applicant) was given compassionate appointment in 

a group 'D' post on 21.9.1999. The applicant stated that 

her daughter in law left her and is notö staying 

separately and she has not been helping the applicant 

financially. This has caused a lot of financial hardship 

$r starvation to the •-&her in l&w. The applicant claims 

that her daughter in law was appointed in a group 'D' 

post on compassionate ground in order to look after the 

dependent members of the family. But as her daughter in 

law is not helping the applicant's family financially, 

H the applicant has claimed 50% share of death benefits 

H including family pension of her late son with the 

balanace amount going to her daughter in law. 

Respondent nos.l to 5 in the written statement 

stated that the parents of late Bablu Nath are not 

entitled to any benefits since the deceased employee left 

	

H 	behind his wife and a child. 

Respondent no.6, widow of late Bablu Nath in 

her written statement submitted that the parents of her 

late husband are getting the pension amount of Rs.5,000/-

p.m. and the major brother of the deceased is running a 

shop and is thereby fianancially independent. The 

H respondent no.6 also stated that she is drawing a salary 

of Rs.4,41l/- p.m. as Annexure R-1 at page 29 of the O.A. 

I have heard learned counsel for the applicant 

H and also learned advocate for respondent nos.1 to 5 as 

well as learned counsel appearing on behalf of private 

respondent no.6. The financial benefits payable on the 

death of a government official shall only be made as per 

the rules laid down by the Railways as under: 

Contd./3 
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 The P.F. 	amount standing at the credit of the 

deceased employee will be paid as Railway Board circular 

No.F(E)III-88/PN 1/42 dated 20.10.1989. 

 Family 	pension 	will 	be 	paid 	as 	per Railway 

Board Circular No.F(E)III-7-PN 1/36 dated 2.2.1972. 

 The 	amount 	of 	Deposit 	Link 	Insurance 	Scheme 

will 	be paid 	as 	per 	Railway 	Board 	Circular 	No. 	E(W)75 

WEl-1 dated 21.7.1976. 

 The 	death 	gratuity 	shall 	be 	payable 	to 	the 

nominee or nominees according to the shares specified in 

1 1 the 	nomination. If the deceased employee had a family at 

the time of making nomination, the nomination will not be 

in 	favour 	of 	any 	person 	other 	than 	the members of 	the 

family. If there is no nomination or the nomination made 

does not subsist 	the gratuity shall be paid to wife and 

daughter in equal shares. 

 Benefits 	under .C,.G.G.I.S., 	1980 	to, be paid 	as 

per Para 9., 	10 & 11 of the Scheme. 

With 	the 	above 	directions\N the 	O.A. 	is 

disposed of. No order as to costs. 

K .V . P RAH L ADA N 
ADMINISTRATIVE MEMBER 

EB, 
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IN THE HONFBLE 	EtRAL /O11INISTR1TIVE TRI8UNa. : 

GUiUWIRI BENCH 	GUWMI. 

0. A. No. 	 of 2003 

8ETEEN 

Smt. L<hi Ranij!ta4A .. 1pplicant. 

AND 

Union of India and 	- 

others. 	 .. Respondents 

SYNO*SIS 

The applicant files this application praying for 

lasuance of Mandalnue/direction for payment of 50% 

of family pension and death benefit on expiry of 

his son named Late Bablu Nath on 1761999 who was 

a grade..I! employee in N.F. Railway. Late Bablu Nath 

was appointed on compassionate grouds due to mentally 

retarded of his father named Sri PrafullaKumar Nath 

who US a Crade-'IV employee in N.F. Railway. On the 

death of Late Bablu Nath his wife named Smt. Chandsna 

Nath was appointed on compassionate groundas GrouØO 

Employee in N.F. Railway. At present Smti. Chandana 

Nath is drawing i.ii,oOO/— (Eleven thousand) only 

monthly salary in addition to family pension of Late 

Bablu Nath. The applicant has no source of income and 

entire mecnbers of the family were depending on the 

income of Late Bablu Nath. Hence this applicant prays 

for payment of arrears of Family Pension and death 

benefits and payment of family pension in fture 

regularly in equal share between the applicant and 

Smti. Chandana Nath. 
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BEFORE THE CEN1RAL A124IN IS TRATIVE TRI BUAL : GUWAHATI BENCH: 

GUWAHATI 

Application Under Section 19 of the 

Acninistrative Tribunal Act, 1985. 

Original Application Noe_ 	of 2003 

Between 

Srimati Lakhi Rani Nath .... ppliCant 

And 

Union of India & others .... Respondents 

S1.No. I Description - I -- Page Nos. 

11 Application 01 - 11 

2. Verification 12 

3, Annexure- A 13 

4. Annexure -B 14 

5. Anriexure -C 15 

 Arnexure- D 16- 17 

 Annexure -E 18- 20 

 Annexure -F 

 Annexure -G 

Filed by 
ri 

(Rajeswar sarrna ) 

For the Tribunal's Office Advocate 

Date of Filing :-• 	" 

Registration 	:- 

Signature 



H 
' 	r 
\X 

IN THE HON' BLE CENTRAL Aa1INISTRATIVE TRIBUNAL::::: 

GUWAHATI BENCH, GUWAHATI 

O.A. 	OF - 2003  

IN THE MATTER OF : 

An application Under Section 19 of the 

AnifliStratiVe Tribunal Act, 1985. 

- And - 

IN THE MATTER OF : 

srimati Lakhi Rani Nath, 

Wife of Sri prafulla Kumar Nath, 

Resident of New Colony, Kalibari under 

Post Office, Police Station and 

District : BongaigaOfl, Assam. 

Applicant 

- Versus - 

The Union of India, 

gepresented by the Secretary to 

the Government of India, 

Ministry of Railway, New Delhi. 

The General Manager, 

North East Frontier Railway, 

Maligaofl, Guwahati. 

3, The Divisional Railway Manager, 

N.F. Railway, New Bongaigaofl, Assam., 

4. The District Electrical Engineer(W), 

N.F. Railway, New Bongaigaon, 

District : BoflgaigaOn,ASSam. 
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5, Chief Electrical Engineer(WS), 

N.F. Railway, New Bongaigaofl. 

6. ant. Chandana Nath, 

w/o Late Bablu Nath, 

Resident of Kalibari, New colony, 

P.O. & P.S.: Bongaigaofl. 

District : Bongaigaofl, Assam. 

Respondents 

Details of Application : 

The particulars against which the application is 

made: 

The application is made for issuance of a 

mandamus/direction in respect of family pension and death. 

benefits for payment Of 50% of family pension and death 

benefits on expiry of Late Bablu Nath on 17.6.99 to the 

applicant, being the deceased is the son of the applicant. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter 

in this application is within the jurisdiction of the 

Tribunal. 

Limitation : 

The applicant further declares that application 

is within the limitation period prescribed in Section 21 of 

the AaninistratiVe Tribunal Act, 1985. 

Facts of the Case : 

4.1. 	That the -applicant is a citizen of India and 

is permanent resident of District Bongaigaofl,ASSSfl1. 

contd...p/3 
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4.2. 	That Sri Prafulla Kumar Nath, the husband of 

the applicant was an employee as wireman Grade-Il in 

Class-Ill under District Electrical Engineer, New 

Bongaigaon since the dateof his appointment till he was 

declared medically unfit on 23.11.94. The applicant states 

that Sri Prafulla Kumar Nath was under medical treatment 

in 1985 and he had been under medical treatment till 1994 

and the registered Doctor attending him declared on 22xtkRt 

23.11.94 as unfit for service and thereafter Sri Prafulla 

Kumar Nath was released from service. 

	

4.3. 	That the applicant states that Sri Bablu Nath, 

the son of applicant had applied for a service on 

compassionate ground before the District Electrical 

Engineer, N.F. Railway, New Bongaigaon on compassthonate 

ground and the respondent accordingly advised to attend 

on 8.11.96 for screening Ilest on compassionate appointment 

in Group 'D' post under Memo No.E/M/223-Pt-IX dated 

4.11.96. 

A copy of Office Memo under reference 

dated 4.11.96 is annexed herewith and 

is marked as Annexure- A. 

	

4.4. 	The applicant states that Sri Bablz Nath on 

being found suitable for compassionate appointment in 

Group D' post has advised to attend the office of 

Deputy Chief Mechanical Engineer, New Bongaigaon on or 

before 19.11.96 under Memo issued on 28911.96 by Deputy 

Chief Mechanical Engineer s  New Bongaigaon. 

A copy of office memo dated 18.11.96 issued 

by the Deputy Chief Mechanical Engineer,New 

Bongaigaon is annexed herewith and is marked 

V 	 as Annexure- 'B. 
contd...p/4 
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4.5. 	That the applicant states that Sri Bablu Nath 

was discharging his duty to the best of his abilities and 

to the satisfactithfl of all concerned from the date of his 

appointment on 1x3cxktx*X 19.11.96. 

	

4.6. 	That the applicant states that Sri Bablu Nath 

expired on 17.6.99 due to certain disease leaving behind 

the following as heirs of Late Bablu Nath.. 

Srimati Chandana Nath ... Wife 

Miss Monalisha Nath ... Minor daughters year 

Srimati Lakhi Rani Nath ... MOther/APP1it. 

Sri prafulla Kumar Nath ... Father. 

Sri Ganesh Nath .... Brother/Major. 

srimati Minu Nath ,,, ister/Major,UflTflarrie. 

A copy of death certificate is annexed 

herewith and is marked as Znnexure- 'C , . 

	

4.7. 	That the applicant states that srimati chandana 

Nath the Respondent No.6 has applied for service in any 

grade on compassionate ground on the death of Sri Bablu Nath 

and srimati Chandana Nath was accordingly appointed on 

21.9.99, in Group 'D' service under Divisional Railway 

Manager, N.F. Railway, New Bongai,gaOfl and she is discharging 

her services to the best of her abilities and to the 

satisfaction of all concerned since 21.9.99. 

	

4.8. 	That the applicant states that this application 

i filed for herself at present she does not have any 

source of income for her maintenance and ljvelihOOd and 

on the other hand Srimati Chandafla Nath is a Railway employee 

and shd is living with her minor daughter has sufficient 

source of income, with monthly salary of Rs. 11,000/- per 

contc3.. . . 
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month. The applicant further states that Miss Minu Nath 

in the unmarried daughter and this applicant is the 

guardian of Miss Minu Nath being father of Miss Minu 
evl,)' 8 

Nath is a jioi)tblY retarded person and Miss Minu Nath is 

living with the applicant. 

4.9. 	That the applicant states that she filed on 

15.10.99 an appeal before the District Electrical Engineer 

(1) N. F. Railway, New Bongaigaon stating theEin that Late 

Bably Nath, the deceased was living jointly and the entire 

joint family were dependent on the income of Ltte Bablu 

Nath. The applicant further states that on appointment of 

Srimati Chandana Nath and joined thereafter on 21.9.99, 

srimati Chandana Nath started living separately without 

looking after the joint family including the present 

applicant. That the applicant further subm&ts that Grimati 

Chandana Nath has separated herself with her minor 

daughter from the joint family and living with her mother 

and due to such inhuman activities, the applicant and 

other dependent members of Late Bablu Nath have been taken 

over into completely uncertain stage of life though the 

applicant is entitled to financial benefits including a 

portion of 59% pension of Late Bablu Nath and thereby 

the Respondents may be directed to pay 50% share of death 

benefits including family pension to the applicant herself 

and her unmarried daughter Miss Minu Nath and other 

dependents. 

A copy of appeal dated 15-10-99 filed by the 

applicant is annexed herewith and is marked 

as Annexure- 'D'. 

contd.. . . p/6 
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4.10. 	That the applicant states that a legal notice 

dated 1.11.99 was issued to the District Electrical 

Engineer (w) ,N.P. Railway, New Bongaigaofl stating therein 

to make arrangement for payment of 50% of family pension 

gratuity • provident fund etc. in favour of the applicant 

due to her deceased son, Bablu Nath to save the sole 

dependents from financial hardships and no witA situations. 

A copy of legal notice issued on 1. 11.99 is 

annexed herewith and is marked as Annexure-'E'. 

	

4.11. 	That the applicants states that the appeal 

wu filed on 15.10.99 and legal notice missued on 

1.11.99 have not been disposed of till date and the 

respondents are silently sitting over the said appeal and 

notice without doing anything for grant of family pension 

and other service benefits in the name of the applicant. 

	

4.12. 	That the applicant states that she approached 

several times in different occasions on 15-10-99 and 

thereafter every day in different times before the 

respondents praying for grant of service benefits and 

pension in favour of applicant, and the respondents 

have not paid the same and the appeal filed on 15.10.99 

by the applicant and legal notice issued on 1.11.99 by 

her learned counsel have not been dispose of till date,. 

4.13. 	That the applicant states that the death 

benefits and family pension of Late Bablu Nath may be 

divided in equal between the applicant and the. Respondent 

No.6, both the applicant with unmarried daug*er each 

for their maintenance and livelihood, the Respondent 

No.6 being a Railway employee drawing Re. 14,000/- monthly 

salary in amMiddkwas addition to monthl.y pension has 

sufficient source of income. 

condt...p/7 
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4.14 	That the applicant states that she filed an 

application before the competent court of law in the 

district of Bongaigaofl praying for grant of share of 

Life IriuranCe Policy No. 430984149 in respect of Late 

Bablu Nath, the deceased and the Hon'ble Court upon 

hearing between the parties passed the order granting 

1/3rd share under the above mentioned policy and the 

remaining 2/3rd share have gone in favour of anti.Chandafla 

Nath, Wife of Late Bablu Nath, deceased and accordingly 

the maturity amount of aforementioned policy has been 

distributed between the applicant and the respondent No.6 

in the light of the order of the Hon'ble Court. 

A copy of communication dated 20.9.2000 

issued by the senior Branch Manager of LIC 

of India, Bngaigaon Branch is annexed 

herewith and is marked as Annexure-'F. 

4.15. 	That the applicant states that she has 

approached the Hon'ble Central Administrative Tribunal, 

Guwahati Bench vide O.A. No. 113/2000 praying for grant 

of equal share of death benefits and family pension of 

Late Bablu Nath between the applicant and the Respondent 

No.6 and the Honble Tribunal upon hearing the parties 

disposed of the Original Application on 25.4.2000 with a 

direction to the Railway Authority to dispse of the 

representation dated 15.10.99 submitted by the applicant 

which is pending before them and the said application 

has not been disposed of since then till date. 

A COPY of order dated 25.4.2000 passed 

in 0.A. No. 113/2000 by the Hon'ble CAT 

is annexed herewith as Annexure- 

contd...p/8 
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4.16. 	That the applicant states that she filed a 

fresh representation on 2.5.2000 aloagwith the order 

dated 25.4.2000 passed by the Hon'ble Tribunal before the 

Railway Authority praying for payment of 50% share of 

family pension and 50% share of other service benefits of 

Late BabluNath, the deceased and inspiteof sutnission 

a].ongwith order dated 25.4.2000, the Railway Authority 

has not disposed of the application dated 2.5.2000 till 

date. This applicant has no alternative remedy available 

to her but to approach this Hon'ble Tribunal seeking 

appropriate relief for payment of 50% share of family 

pension and service benefits of Late Bablu Nath, the dm 

deceased. The applicant further states that the pension 

and other service benefits have already been released by 

the Railway Authority since the date of death of Late 

Bablt Nath till date and therefore this Hon 1ble Tribunal 

may be pleased to direct the Railway Authority including 

the Respondent No. 6 for arrears payment of 509 16 pension 

and service benefits of Late Bb1u Nath, the deceased 

to this applicant and direction may please be issued to 

the Railway Authority for further 50% payment of family 

pension and other service benefits entitled to the 

applicant. 

5. 	 Grounds for relief with Legal Provisions 

(1) For that the applicant is entitled to equal 

share i.e. 50% of death benefits and family pension of 

Late Bablu Nath the deceased being Late Bablu Nath was 

the son of the applicant. 

coritd...p/9 
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For that the service benefits of Late Bablu - 

Nath is to be paid to the applicant as she does not have 

source of income and she is not looked after 4ny her 

daugh4er -in-law Srimati Chandana Nath, the Respondent No.6 

and the applicant is entitled for death benefits and family 

pension as per the Railway service ( Pension) Rules 1993. 

For that the respondents should not pay 

all death benefits and family pension to the Respondent No.6 

being this applicant was fully dependent on Late Bablu Nath 

and the applicant does not have source of income. 

For that the respondents should have considered 

favourably the appeal filed on 15. 10.99 before the 

Respondents by this applicant. 

For that the respondents should have considered 

and complied the order dated 25.4.2000 in O.A. No.113/2000 

passed by this Hon'ble Tribunal and representation dated 

2.5.2000 filed by the applicant 

For that it is a fit case within the jurisdiction 

of this Hon'ble Tribunal to interfere the matter for 

payment of death benefits and family pension of Late Bablu 

Nath, under the provisions of Railway Services ( Pension) 

Rules , 1993. 

For that the respondents could not cite any 

addition and just reason for their arbitrary action in 

denying the claim of the applicant. 

For that the respondents have not considered the 

adverse effect of the applicant for non-payment of death 

benefits and family pension to the applicant. 

contd...p/10 
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ix) 	For that the RespondefltS should make equal 

share i.e. 50% of death benefits and family pension under 

the Railway Service ( pension) Rules, 1993 between the 

applicant and the Respondent No.6. 

6. 	Details of Remedies exhausted 

That the applicant states that she has no other 

alternative and efficacious remedy than to file this 

application. Representation through proper channel were 

submitted by the applicant on 15.10.99 and 1.11.99 to the 

respondents and subsequently the applicant approached 

several times in different oassionS for dsposal of the 

appeal and legal notice and the same have not been disposed 

of till date. Further the applicant submitted a copy of 

order dated 25.4.2000 alongwith a fresh representation 

dated 2.5.2000 before the respondents praying for payment 

of 50% of family pension and service benefits and the 

same have not been disposed off till date. 

	

7. 	Matters not previously filed orpending with. 

The applicant states that she filed an application 

previously before this Hon'ble Tribunal and the same was 

disposed of on 25.492000 and thereafter no application 

is filed till date in any Tribunal or Hon'ble court. 

	

80 	 Relief sought 

In view of the facts and circumstances stated 

in paragraph 4 above, the applicant prays for the following 

reliefs:- 

i) 	A declaration that the applicant is entitled to 

equal share i.e. 50% share of death benefits and family 

pension of Late Bablu Nath who was a Group 'D' employee of 

contd.. .p/ll 
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N.F. Railway. 

A direction to the Respondents to extend the 

death benefit and family pension with equal proportion 

between the applicant and the Respondent No.6. 

A direction to the Respondents including the 

Respondent No. 6 to pay arrears of pension and other 

service benefits in equal share. 

Cost of the applicant. 

Any other relief or reliefs to which the 

applicant is entitled to as the Hon'ble Tribunal may deem 

fit and proper. 

9. 	Interim order prayed 

pending disposal of this application, an 

observation be made that 50% of death benefit and family 

pension be granted to this applicant and 50% to Srimati 

Chandana Nath, the Respondent No.6 more so, in view of 

the Section 19(4) of the Administrative Tribunal Act. 

The applicant also prayes that the instant application 

be disposed of expeditiously. 

	

10. 	ParticularS of the I.P.O. 

I.P.O. No. 	:- \ 

Date  

payable mount :- 

	

11. 	List of EncloSUre : 

Index 

Application 

Annemres- A,B,C,D,E,F. & G. 

i.P.O. 

Vakalatnama 

Verifleation... 
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VERIFICAI'ION 

I, srimati Lakhi Rani Nath, aged about 53 years, 

wife of Sri Prafulla Kurnar Nath, resident of New Colony, 

Kalibari under Post Off ice,PoliCe Station and District : 

BongaigaOfl, Assam do hereby verify that the statements 

made in paragraph 1 to 4 and 6 to 12 are true to my 

knowledge and those made in paragraph 5 are t rue to my 

legal advice and I am not supressed any material fact. 

And I sign this Verification on this theDi) day 

of December 2003 at Guwahati. 

1. T.  

Signature 

a 
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ANNEXURE - 

Sub: 

The aist. Electrical Engineer(W), 
N. F. Rly. ,New BongaigaOfl. 

r 

An earnest and piteously appeal for rendering 
financial assistance for the preservation of existence 
of my invalid husband, Sons and daughters. 

Respectfully, I the wife of a invalid R&y-men and 

unfortunate mother of a deceased railway employee beg to submit 

this appeal before your honour for the favour of sympathetic 

consideration and favourable action. 

That sir, my husband Shri Prafulla Kr. Nath was working 

under your kind control in T.L.Shop/NBQS/N.F.Rly. It was due 

to his mentally disbalance be was medically incapacitated and 

consequently my son Bàblu Nath was appointed as Khalasi under 

SE.EF./P/NEQ/N.F.R1Y. on 14-12-96 on compassionate ground.But 

it is a.most misfortunate matter for me as well as his invalid 

father that my this serving and dependable son 4Bablu Nath, 

deceased) expired on 17.6.99. 

It is stated that since the appointment of my 

deceased son (Bablu Nath) was living ; , with us jointly with 

his wife ant. Chandana Nath and my deceased son (Bablu Nath) 

was solely maintaining all the liabilities of our joint family. 

subsequently to the death of my son( Bablu Nath) his 

wife i.e. my d augheer-ih- law Ofto Chandana Nath has been 

favoured with the employment in Group 'D category on compassion-

ate ground and joined in the service on 21.9.99 and working 

under your control in GER Shop/NBQ. 

Now I am sorry to state that suddenly and unexpectedly 

my daughter-in-law Mrs. Chandana Nath has separated herself from 

us and living with her parentse Due to such inhuman activities 

t9 	of my daughter-in-law we have been thrown in completely uncertain 

contd....p/17 
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state of life and all of our hopes of the existence 

have been destroyed as because all financial benefit 

of my deceased son Bablu Nath will be availed 

unilaterally by her though morally and humanly we the 

unfortunate mother and father of my deceased has major 

rights or the matter of settlement dues and other 

financial payment to be given by the railway authority 

due to the petitioner's son (Bablu Nath). 

In consideration of the above circumstances, 

I beg to paW pray that you will kindly consider my 

appeal for humanitarian ground and take some suitable 

measures by which we can be safeguarded from impending 

rain. 

Yours faithfully, 

R.T.I. of ant. Lakshmi Nath 
w/o Shri Prafulla Kr.Nath,Ex-'W/Man 

( Medically invalid) working under SEE/TL. 
She is mother of deceased Son Late Bablu 
Nath, Ex-M/Man under SsE/P/NBQ 

Dated, 
NBQ the 15th Oct. 1 99. 

ft 

Alp 
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Sti Dilip Kumar Das, 
B.A.(HOflS) M.A. LL.B.,(AdvoCate 

Annexure -E 
1-1/-fl 

Phone No. 20558 
ResideflceM.M. Singha Road 
Barpeta, BongaigaOfl 
P.O. & Dist.BoflgaigaOfl 

LEGAL NOTICE 

To 

The District Electrical Engineer(E), 
N.F. Railways, 
P.O.: New Bongaigaofl 
Dist. Bongaigaon,ASSarn. 

Dear sir, 

Under the instructions from my Client, ant. Lakshmi 

Nath, wife of Sri Prafulla Kumar Wath, resident of Kalibari, 

New Colony, P.O. & p.S. : Bongaigaori,Di$t. Bongaigaofl,A$SaTfl, 

I hereby give you this notice and states as follows :- 

That, my client's son late Bablu Nath was appointed 

as an employee as Khalasi under SC.EP/P/NBO/N.F.R1Y. on 

14.12.96 at New Bongaigaon on compassionate ground on account 

of retirement of my client's husband who was mentally 

imbalanced and incapacitated who worked at T.2 L. Shop/NBQ/ 

N. F. Rly. 

That, Late Bablu Nath, on being appointed as Khalasi 

who used to look after and maintaining them,naxnely, his 

mother, unmarried sister, Smt. Minu Nath and his imbalancd 

and incapacitated father. Subsequently, after his appointment, 

Bablu Nath married Smto Chandana Nath. 

That, unfortunately my client's said son, Bablu Nath 

died on 17-6-99 due to his illness leaving my client and 

others as dependents and legal 'heirs. 

/ e) 	
contd. . .p/l9 



(19) 

That, after the death of my client's son, Bablu Nath 

on 17.6.99 Snt. z Chandana Nath, wife of Late Bablu Nath and 

daughter-in-law was appointed as a compassionate ground on 

21.9.99 in Group D category in CR Shop/NBQ. 

That, after getting appointment by &nt. Chandana Nath, 

the daughter-in-law left and separated herself from her mother-

in-law's house, father -in-law and unmarried daughter in a 

distressed conditions causing great financial hardships and 

starvation. 

That,.my client, ant. Lakshmi Nath, mother-in-law 

and dependent and legal heir inclusive of his unmarried 

sister and mentally imbalanced and incapacitated father are 

legally entitled to the family pension, grautity, P.F. ,G.I. 

Group Insurance, Bonus, arreas etc* due to his death. 

That,on the death of her son, Bablu Nath,her daughter-

in-law was appointed in the Group D category as compassionate 

ground so as to maintain the members dependents. But,unfortuna-

tely , the said daughter-in-law, ant. Chandana Nath of my 

client left the house of my client and separated herself and 

started living with her father's house, leaving my client, 

mother-in- law, unmarried daughter and father-in-law in a 

distressed conditions and financial hardships having no 

independent source of income. 

As such, my client's daughter-in-law, ant.Chandana 

Nath is not at all legally entitled to get any bert fit s of 

pension,gratuity,P.Fo etc., due to myclient's son, Bablu Nath. 

contd... . . p/20 
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Under the circumstances stated above, I hereby 

give you this notice to make arangemeflt for payment of 

family pension, gratuit , p.F* etc* in favour of my 

client,lt. Laksbmi Nath4 due to her deceased son, Bablu 

Nath to save the sole dependents from financial hardship 

and startatiofl and request you to expedite settlement 

of the matter as early as possible, failing which my 

client will be compelled to take legal action in the 

Competent Court of law. 

Thanking you, 

Yours faithfully, 

Sd/- Dilip Kuar Das 
Advocate 

i7 

frI 1  

91 ri, 
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Form No. 3 801 

	

tfe nuran 	orporatton of ndrn 	(1cvised) 

(Established by the Life Insurance Corporation Act. 1956) 
BONGAIGAON PIyIsIONAL OFFICE 

Disharge of Death Claim under 	 ........... Dated ................................................ ...... 

Onthe life of Shri 	t.'..J'JJ... j.J/'...................................................................................... 
1/We ..................... . ............................ .................................. .................................................... ...................... 

the nominee(s)/assignee(s)/legal rr 	i.' 	74ifluri 	us) of the above named life assured, by the virPi.e 

of the nomination/assigriment/igat eviden c f jille it ci .... ....................... granted to me/us by the 

..........................................do hereby acknowtedje receipt from the Life Insurance Corporation of India of the sum of 

Rupees( in words) ............................including the amount oll3onus, in full and final satisfaction and discharge of all 
my four claims and demands, under the above mentioned policy on the life of the above mentioned peson who died 

oij.............................. ahd which policy is hereby delivered up to the said Corporation to be cancelled. 

Sum Assured fPaid-up value 	 Rs .......... .................... 

Bonus alloted 	 S 

:. Iiterim Bonus 	 Rs............................. 

Final (Addi.) Bonus 	 Rs............................. 

Difference of premiums on account of 
overstatement of age Refund ofA.BiOccupation extra 	Rs............................ 

LESS: 
Unpaid instalments of 	 . 	 S  

Premiums ducin the 
Policy year of death 	Rs............................. 

Late fee 	 Its ..............................  

Gap premiums due 	... Rs .................. .. 

X-charges 	.... 	Rs ......... ...... ..... 

Others 	.... 	Rs............... 

Loan 	.... 	Rs .......................... ... 

Interest on Loan 	Rs ....... ....................... 
4 

Amount recoverable 	Rs.............................. 

on account of 

Understatement of age 	Rs .............................. 
	

Rs............................. 

Net Claim Amount 
Datedat .................................................... this ..........................................day of ............................................... 200 

One Rupee 	I 
Signed by Shri /Smt ................................... 	.Revenue Stamp 
in the presence of * 	 ' 	to be affixed if 

the gross amount 
Signature of witness .................................. 	..exceeds Rs. 5001- 

Full Name ................................................. 	Signature (s) of the claimant (s) in full 

Designation ..............................................In case of Female, Please state: 

Address........................................ . ........ . ... 	Wife of: 
• 	. ..................... 	.Daughterof: 

PleasegohróUh the 	
.-.. 	 .. 

NOTE; 
I : Payment Will be mnck by a cross and orch 	q iii if pa ji' iii i9 ckcircd by M.O or a demand drafts, it can be 

made at th climants cost and at his/her risk mcI responsibility on his/ her signingf the following note of request. 

' 	
I/We hereby request the Corporation lo pay the aforesaid aipount by M.O./I)cmand Draft on the .................. ..Bank 

at m 	
further agree to the M.O. Commission fBank charges being deducted y /our risk and responsibility. 1/ We  

from the claim amount. 

/ Account No,.................................. 

Name of Bank 	 I 
Signatur's of Claimant's 

Place of Bank  

P.T.O. 
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 This form must be completed before (I) an advocate (i an ayeiit of the Corporation.(Wh0 s membtr o the 

club at the revel of Divisional Manager and above).(3) a BanL Manager (4) a Block Development Off ioer,(5) z Com-

missioner of oaths, (6) a Doctor, (7)a Gazetted officer,(8) a Head Master of a I Ugh School,(9) A Postmaer or 

Departmental Sub post Master (hut not a Branch postrnast.er),(l 0) , Magistrate (11) an Officer or Superintendent 
Ot 

Development Officer (who has served at least for 5 years as De. lop ntoffcer) of the Corporation, or (12) 

President 01 a village panchaYat or local Board -- 
If more than one person have signed the discharge fm the name of all the peronS should be stated. 

A female when signing must add her fatheS as well asher husband's name after her own 

descbiflg herself as daughter of Shri .......................................................... 
...  ....... ......  

wife/widow of Shri................................................................ ....................... 

"In case the claimant affixes thumb impreSSifl or if this form is signed by more than one 
	person 	and 

payment is desired to be made to only one of them as per ofollowing Note of Authority completed and t 
all of 

them,the thumb impression or the siynatUi( 	, n the bit' I 
I aullionty must be attested by an agent of the Gorpn 

(who is a member of the club at the leve! a! ' .nfla 	i 	c 	aove), a block Development officer, a 	zetted Ga  

l 

	

officer, a Magistrate 01 an officer of Development officer (,1ih at east 5 years service as 	 officer) of Development  

L.I.0 Prcipal Head Master of a CollegeIH.S./l1.E Schoot nO by the Govt. or by an Agent/Branch Manager of a 

Nationaised 5flk after 
 affixing an official Rubber stamp Where thumb marks are affixed the atteing official must 

declaration under his signature: 
son/daughter of 

Shri/Smt................................................................  

Shri.........................................................
..............and wife/widow 

- 	
Shri........................................................................his affixed his/her thumb marks 

marks in my presence after nderStafldifl9 the contents thereof." 

- 	 Full Name ........................... ............. 
............................. 

Desigflatiofl .................. ....... . ................................... ..... 

Pddress........................  ..................  
.....::............................ 

Date...................... 
st t 1/We hereby authoriSe and requehe .f,iie lns.lraOCe Corporation of lnia to patheWithifl 

menioedof RUP ........................................ ........................ 

Sighed by the party o parties within mertine 

in the presence of perSo 	per Note No.5. 

Signature.......................... .. ........ 
........................ 

Name............................ . ........ 
.................. 

Dei9natiOfl ........................ ....................... 
.................................................... 

Address 	 - 	
(SignatUrc o (ut of ci t mnts) 

I certify that conieflt of this Note of Authority were ex1iained by m to Shri 
smt. ................................ 

and belshe/theY have agreed to payment bein mdde to Shri/Smt ............................... .... ............ 

authodsed party. 	 -. 	.. 	 . 	 . 

.. Unique printers 

t 7  

1 

(Signature of witness) 
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FORM NO. 4 

( See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. /1 3/7/ 	

ØJ'99 

Applicant(s)  

Respondeut(s) 	 2 
Advocate for Applicant(s). ./t, 	( •f,ai2 44&" 

Advocte for Respondent(s) 

Notes of the Registry [ Date 	 Order of the Trbunat 

This application has been 

subzitted. by the apicant:  praying 

for a direction that she is entitled 

to equal share of death benefits and 

	

• 	 family pension of late Bablu Nath, a 

Railway employee with Respondent No.6, 

Smt Chandana Nath. 

After hearing the counsel for 

*4 	) 	 both sides, I dispose of this original 

n\ % J 	 application with a direction to the 

competent authority of the respondents 

to dispose of the representation dated 

15.10.99 submitted by the applicant 

which is pending before th. The 

applicaflt may also furnish a fresh 

iat1fld to W UU 	P) 	 "representation before the respondents 

giving further details as submitted 

A 	 . by her before this Tribunal within one 

Do, 
covI AølIS.trU 

k  
'I'M 

14,  

month from today. The respondents 

• 

	

	''shall consider the representations of 

the applicant and issue a speaking 
I 	'order within two months from the date 

S of receipt of the fresh representation. 

	

' 	e applicant is at librty to 'approach 

	

4 , 	is Tribunal if she is still aggrieved 

Application is disposed of. No 

*th the order of the respondents. 

order as to costs. 

durgirit.e te anu Uct*c, 	 '•.'l'; 

S . 

	

contd. 
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BEFORE THE CENTRAL ADMINISTRATWE TRIBUNAL: :GUWAHATI BENCH 
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In the ratter of :- 

A written statement -und sen - 

 -AND - 

In the matter of :- 

Smt.Chandana Nath 

W/o Late Bablu Nath 

RIO South Daligaon, 

P.O.New Bongaigaon,P.S.Daligaon, 

Dist-Bongaigaon, 

.Respondent No.6. 

The written statement of Smt.Chandana Nath/Respondent No.6 

most respectfullyi begs to state as follows :- 

/ 	'1.That the Respondent No.6 is the law abidin citizen of India 

a permanent resident of aforesaid locality. 

h3 Late Bablu Nath was the legitirte husband of the 

ndent No.6 who was a g-ade IV employee in the N.F.Railway 

er District Electrical Engineer.N.F.Railway,New Bongaigaon on 

sionate ground and he had been serving, in the concerned 

ice as group 'D' post till 17-6-99 from the date of his appointment 

19-11-96. 

ccntd.. . . . 2p/- 
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3. That the Respondent No.6 states that her husband 

Lt.Bablu Nath expired due to sudden attack of discese 

on 17699 9 but she denies the legal heirs as stated 

in the application,despite he left the following legal heirs at 

the time of his death. 

l.No.Name 

l.Smti Chandana Nath. 

2.Mis Monalia Nath 

3.Smti Lakhi Rani Nath 

4. Sri Prafulla Kr.Nath 

5.Sri Ganesh Nath 

Age 	 RelatiQn 

25 years 	wife, 

1 years, 	daughter 

- 	 Mother 

Father 

Major Brother 

That the paients of the deceased are getting the pension 

I money of Rs.5,000/—(Rupees five thousand )only per month soon 

after the discharge of Sri Rrafulla Kumar Nath and the major 

brother of the deceased has been running a bthg shop and hence 

they sufficiently able to maintain themselVè. 

That soon after the death of Late Bablu Nath the respondent 

No.6 was treated unhumanly with cruelty by her parents in laws 

and consequently she was driven away from her parents in law's 

house along with her smaii child of 2 yea's. 

That at the merge of inability the Respondent No.6 tired her 

best to get the service of her deceased husband on the cornpenssi 

nate ground and is drawing a salary of Rs.4411.00(RuPess four 

thousand four hUnth'ed and eleven)only per month out of which 

she is hardly maintaining herself 	her minor daughter who 

/ 	 Co ntd.. • 3 p/ 



,. 

/3/ 

tA who is now readingclass K.G.B at Kinder Garten 

School,New Bongaignon along with two maid girls to 

look after the child. 

A copy of drawan salary is annexed herewith as 

Annexure 

7. That the several comrunucation of the applicant to the 

Respondent No.6 is categorically denied on the fact that 

she had never got any notice and appeal from the applicant. 

8. That the applicant has stated that the Respondent No.6 

• is not looking after the joint family is also denied on the 

fact that the Respondent No.6 Smt Chandana Nath was driven 

away by her parents in laws from her late husband's house 

soon after the death of her husband and since then she had 

hardly living by bread 

• 9. That the applicant has stated that she has an unmarried 

mentally retarded daughter living with her is quite false 

and fabricated on the fact tht the daughter of the 

applicant Miss Minu Nath has already been died for about 

- 	two years. 

10. That the Respondent No.6 subsequently intends to submits 

that the applicant is maintaining herself along with her own 

family in a better way than the respondent No.6 with a large 

amount of pension money and other family benefits got from 

the retirement of Sri Prafulla Kumar Nath due to his aedically 

unfitness to rein his service in the N.F.Railway, 

Bongaigaon. 

contd.. . 
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H 	 In view of the above grounds and circumstances, 

the Respondent No.6 prays that the Honourable Tribunal 

would be pleased to consider the plight of the 

Respondent No.6 and notpass any such order 

directing tWshare the small amount of salary 

	

H 	 that she is getting,further she prays that the 

Honourable court should direct the Applicant to 

look after herO own daughter in law and her grand 

daughter Miss Monalisa Nath. 

And for this act of kidnessthe Honourableo.  

Tribunal,the Respondent No.6 as in dutyboufld shall 

ever pray. 

VERIFITIOi 

	

H 	 I,Smti Chandafla Nath,wife of Late Bablu 

Nath,aged about 29 years,afl inhabitant of South 

Baligaon,P.OeW Bongaigaofl under Police station 

DaligaOfl in the district of BongaigaOfl,A35m do 

hereby verify that the statements made above in 

pagr5 I to 11 are true to the best of my knowledge 

and belief and records. 

And I sign this verification on this the 

11th day of Jrch,2004 at Guthati. 	
flra. 
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IN THR CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :GUWAHATI 

O.A.NO.300/2003 

L.RNATH 
-vs- 

U.o.I & Ozs. 

Written statement on behalf of the Respondent Nos. 1,2,3,4,&5. 

That the respondents have gonc through the O.A and understood the contents 

thereof. 

That in reply to statements in paras 4.1 to 4.6 respondents state that Sri 

Prafulla Kr. Nath was declared medically unfit with effect from 23.11.94 and 

released from service and his son Bablu Nath was appointed in group D post 

on compassionate ground. w.e.f 14. 12.96 as per instruction in Railway Board's 

circula1iNO.E(NG)-1 11991RC1/GENI19 dated 22.8.2000, the object of such _ 
compassionate appointment is to relieve the dependant family members from 

financial distress and it is incumbent on the part of the person appointed on 

compassionate ground to look after the other family members who were 

wholly dependent on the ex-employee for their sustenance. So, Sri prafulla Kr. 

Nath, Smt.L.R.Nath, Smt.Minu Nath, unmanied daughter of Sri Prafulla Kr 

Nath and sister of Bablu Nath became dependants of Bablu Nath. Sri Ganesh 

Nath, brother of Bablu Nath is major. Sri Bablu Nath expired on 17.6.99. Smt 	- 
Chandana Nath(wife) and Monalisha Nath (daughter) are the dependents of 

the deceased employee Bablu Nath and for this Snij 	aian&Nath...  his 

wile(widow), was appointed on compassionate ground. 

Copy of the Railway Board's circular dated 22. 8.200() 
is enclosed as Anneture-1. 

(Contd.....2) 



-2- 

That in reply to statement in paras 4.7. to 4.16, it is stated that as per Railway 

Board's letter No.F(E)/11h198/PNII4 dtd 27104/1998 circulated under 

CPO/MLG's letter NO.FS1864 dtd 03.07.1998 parents will get the FS benefits 

who were wholly dependent on the Govt, Servant when he/she was alive 

provided that the deceased employee had left behind neither a widow nor a 

child. 

Copy of the Rly Bd's letter dts 27.4.98 circulated under 
CPOIMLG's letter dtd3.7.98 is enclosed as Annexure-il 

That in ihe facts and circumstances of the case, the application deserves to be 

dismissed. 

VERIFICATION 

i 	g. 4RIvU.workingas 	_'io/1 	N.F.Railway/ 

MLG hereby verify that the statements made in paragraphs 1 to 4 are true to my 

knowledge. 

2f. 

r 
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Ma1igaon, dated rT-06.98. 

All HQDs, 	 •• 

All DAOs WhO a/NBQ and DBWS, 
AllContriing Otficars.of the 

All DR4s,:. 

riondivisiona1tsad officos, 
N. F.. Rat jway, 

The Griei'al.Sacrotary, N.F. R1Y. nployoQs' Unton, Pandu. 
The Ganoraj Secretary, N,F. Ely.  Mazdoor Union, Prndu. 
TLG Gone rai. SOrotary, AIsCTRWMtG,, 

Sub: Rocmondatjons of 5th Cant ral Pay 
Commission - Grant of FeiiIy ponston 
to jront4son nugtrs. 

• A7 of Railway Bord's..1ottor NÔ.F () III/9 
• PN2J4 dated 27448.;on. tho aboo.. subject is foardod for 

flrOhti6ndcossary aetton, Board' a earlier 1qtter 
No t  F.()m/97/pNV2a dated 5.U..97 and F (E) IIt/85/PN3/ 

•:- 
 

19datod14.5..93asreforrod to inthoirprosant totter 
Were circujatod under CP0/PNO' s No. FS .- .843/E/207/O PXX(C) 
dated 10-11-97 and FS - 807/W2.)7/o XVIII (C) dt, 8/15-6-9 

a 
for 4EFjR0NNEL 

Subs Reconendatjons of 5th Central Pay 
COmmiSsion grant of ?amily Pension 
to Parents, sons and daughters, 

..,. 

\kY 

A. efty of , Deprent o Penaion & Pensioners' 
Welfáre'sO ,.M, N0•l45/51/97p&pW(E)dt. 5.3.1998 is 
circulated for information and guidance. These 
instruetios shall apply, mutatis mutandis, for giant 
of family pension to parents, eons and daughters d 
deceased Railway servants. 

2. 	DQP&PW's ResolutionNo. 45/86/97-p&PW(A) 

	

. 	 dt, 30.997 refer'ed to inthe enclosedO.N. dt. 
5.3.1998 was published in ' The Gazette of India 

, Extraordinary, PartI, Section-I dt. 30.9.97. 
: 0&P'8 O.M. o. 45/86/97P&P(A)-Pa1t I dt. 27.10.97 

• 	and .O.L No. 1(26) P&PW/90-(E) dt. 18.1.1993 referred 
r :.:: 	 •. 	to therein were ciulated on the Railwayswide 

Board's letters No. F(E)IIX/97/PNI/22 dt. 5.11.97 
and P(E)III/85/PNI/19 dt. 14.5.1993 respectively. 

	

1 • • 	
. • 3 	Please acknowledge receipt, 

oI 	 • 	,. 	. 	n 
• 	. 

• Owd Finance (st 0)IIL,, 
• 

• 	t)At As aboye, 	 Railway Boar& 
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,o.  
Covrneflt of fodia 

Ministry of Personnej Pubj ice Grie\.a,cs 
& P:j05  f Department o Pension & PensiOne,, "e1fare 

	

• 	
3rd.i00 	oJc N-Yftk Bhayan, hhan 

Market, New Drihi 110 003 
Dated: 5th March, 1998 £ 	

QE!j 	ORrny 

	

Sub.: 	
Recommcfldtl0 

of 5th Central of FamjJ. Pension 	 Pay Comn)
js0_ Grant ,1 to  Par.t5 SO 	a nd deught(S5 

	

The UrJdersig1 	
is directed to 

refer 
to this Deparefl,e,)t 

	

Reso1uo 	

o. 45/86/97p&p1.(A) dated 30t1) Sept. 97 an 
	items 

(&b 	of 
paa 7.2 of this Departnt OH N. :Pt-x dated 27th Oct, 

	

- 	

i vide which it has been $t8tpd 
thti 

of fami'y for the purpcse 	
flu)' per.sion shall 

a Child 

dOp3 1tflCome 

cr3teto 	
be ClAr]fied separatel% 

2. 	rt:hs5 	
eded 

	

:l 	
by the GovermeI)L I 	the iflôome 

Crjtea; 	
'esp 	of 	 :hat Parents and 	1dowed/djvor d daugh 8  

W1 	

theIr eaenjng is not oL'e than Rs.2550/ ør month, 

	

The P'*ets 	
fe1). Penà1fl a 30x 	

bsjo p.y of the 
decead emp 

Oee 
su ject to a nijn1m 	of Rsj275/ 	

Per mon1th,. 
They wjfl have to produce 

fl 
annj Ceptf1C6r, td the 

°ftect that their 
e.arniig is 

not more than Rs.2550/ Per 
month. 

PUrthe. the fami) P&1)SIO 
to the widowed/c,I. daughters will be adnI 	

tifl they attI 
the 

age of 25 :lears or upto the 
date of her re_rrjag 	

hichever Is 
It 

 

	

has ls beer Icjd by the Oo'erflment on 
th. baSIS 	( 

,6h 	recomefldatj 	
of the Vth Central 	Commjs3j, 	and in 

• 	
Parti.aimOdifj, 	

of' this Departeent OH .o. • dated 	18.011993 
that the famji 	pensj0 	In 	respect 	of (ircluding widowed/di 	

i1i 	be 

	

Subject to the conditj0. that the 
Pymen 	houd be 

	

diacofltlflued/ 	
e.dmlssible when the ci igjb 	SCfl/Ugf 	ziar 

earning a Rum of Rs. 2.550/ 
	

Per, mont?1 frc.m empJovS(,flt 	in 
GOement 	

the Private $eCoz', self emplot 
	

it: is 
(uz thor clarified that the f01 

PC1)SjO 	u tI 	
80fl5/d te 

• wil l 	be IfldI9sib1e tifl he/j 
	attai 	25 Ytrs of age 03' 

the datm 'of hiah 	mal.rjag/ 	
wI 	

is earlier,  

TI 	
however, no change 	

provjo5 	
'Obout 

 UpLo 

phy

AdmjsSjt3ji.t 	
of famf1. PCHSj0 in rspe 	

of Sons/dauter 

	

from 	
dsdCr or diahjJjt 	of 'find • or wh 	is 

crjpied 	r 't S'hJed 	 u
in 	the 	Ch 

I' 



	
.r 	Yr:..:.. 

I4fk 
A 	 -2- 

4 	Admissibility 	of 	fam1v 	pension 	10 	parents 	and 

Wr' widowed/divorced daughter will be ffectte f"oni 1 1 1998 eubjct 

to fulfilment of other usua. 	j44i.tioris The cscs ihere fam1'. 

	

I 	'/pensioiha already been g.rth',ted o sons/daughters aftcr 1 1 .I99 
re ,

jt 

	

	before 3,ssue/i'np1ementtion of this 0M with011t impc.ition of 

; eaning condition rteed iiot be reopened 
• 	 :. : 	 •.. 

5 	These orders issue ith the appro'al of Hiiiistry <f Finan'i 

•De1artment of: Epdi.ture '.id their 1.1.0. No. 	53/EV/98 dat.Cd 

2901 1998 

In their application to the employees of the Indian Audit 

Accounts Department 1  these orders issue in consu1tLton with 

Comptroller and Auditàr General of lidia. 

S 	

.1 	 •• 	•' 	 ...• 	 . • 

7 	1intstry o f :­' Agrcu1ture etc are reques ad to bring t-a 
con t en t s  ofthese ori1ers to the notice of Cortol1er 	ol 

JJ 

	

	Accounts/Pay. and Acount Off.cezs and Attached and '1uhordin1 

Office4 under them on R top priorit hdss 
• 	 : 	 •• 	 .. S 	 . 	 . 	

0 	 S ..  

S. AKS)WIt1)YANAN 

Additional Secrctry (Pension) 

.To, 	
. 	 • 0 	 . 

All Ministries/Depetments of Government of India 
• 	: 	L:i, . 	 '•. • 	••• 	.. 	 . 	.. 	•• 	 . 

F No 45/1/97.-p&pW(E) 	dated 5'arch 1  1998 

l Copy ,  fcrarded to 

.".(i) 0ice of the C&AG, Dahdur Shah Zallar Marg,New Delhi wiLh 
260 spare copies. 

4 ••• . 	(ii) Ofjce of the Ccntroller General of Accounts, Lok Naynk 
Shavan, New Delhi. 1.0 copies. 	.. 	 S.  

(iii) 'inistry of RaL1way (Raxl,a Board) 20 	pes 

iv) Hinistry of befence 10 copies. 

I. 

(. 

5-- 

OWA 
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GOVERN'1 ENT OF IND1 
MJJtJ.Sflf OF..RA.ILWAYS 

(Rt'3RJ 
OJ/icc of us€ 

	

Gir,aJ 	
RBE.No 153. 
Sc No, 44 to MC No. 16 

99/RC-1'Gj, 9Dte 	 . 	NeDdhj dt. 22.08.2000 

The GenerMa; 	 N. F. . 	

8L1, AU Zonaj Ra1lways/roduc
..

on nits: —"---- 

 

Sub: Appojnents on cornpassonitc ground -- termination Of SCI\1CC. 

The object of the schemc.of providing appoinhjr)ent on compassioim 
grounds to n diglble dependent miJv member of 

i'etir 	 a 1ailsay emploYee, who dies in ed on 	 harness of iS being tota 	medically incapacitat 	is to relieve the dependent fiunily thembers from financial 

It is, therefore, incumbent on the part of a person aPpoinled on dñipassiona.me 
Ods to look after the other family rnembci who. were who'dy dpendcnt on the cx-

enp1oycc for their sustenance. 

Cases have come to the notice of thc I3oaid where 
a wardof an ex-Radwa 

ernp]Qyec appointed on compsiomjLe giouiid, had disc oud look ing aJ . er il:e 

	

widowcd mother and the other dependcffl br:i 	sit•i5 It has, llieefbj', bcn dccidcd 

	

that any pero being Coajdi'ed for apoifliJ11( 	on co,rnpas,cionaze gtound, siioWd give ail under4ing in. writing 
that he/she will maintaifl properly the oth& ktiniJ' members 

*ho he been dendent on the Railway employee and in case it is pz:oved subsequent 
that the family ncmb are being neglected or ao not being properly mainudncd by Iwmther, 

lüier appointment may be teiminafed fort1ii For thi puose, the details of 
the dpcndent frnUy members rna be obi4ined and kept on record . at the time h e  request for compassionate appoin!mf is made (as given in the Anne.utc). 

Kindly acknowledge receipt. 

Hindi version will follow. 

(Devuj(a CIiliiJ<ara) I 
DiiectorEstahjjshmeiit 

.
(N) 

Railway Bond. 

f, 

TT'' t' • 

No, E(NG)-IJ 
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No, EG)W99C-l/Genl/19 	 New De]L 

• 	' Copy to:- 

The General Secretary, AIRF, 4, State Entry Road, New Delhi. with 35 spares. 

The General Secretary, NTIR, 3, Chclrnsford Road, New Delhi, with 35 SpareS. 

All Members of Departmental Council/National Council and Siaff Secretaiy, 
• 	 National Council 14-C, Ferozeshah Road, New Delhi with 90 spares, 

Secretary Gener', FROA & WPOA, Rooirt 256A & 268 Railway Board. 
• 	' 	 (5 spares) 

• 	

C 	I 
for Seci'eary/RailwayBoard. 

• 	Copy to;-PPS to CRB, MS, AM(S), DGiRHS, Sr.PAs, EDE(N), Adv.(fR), EDE(Res), 

EDE, EDE('RRB), .EDPC-I, II, ED(H), DE(G), Dl/çN), D(MPP), JDE(Rep), JDI/(N)l, II. 

JDE(L)1 J'D(IIi), JDE(LR), DDE(Rep)-I, II, DDE(N)11, DD(Sc), DDR1 DDE(1R)l, 11. 

ifi, E(Rep)1, II. 111, E(G), E(V), E(SC1 )l, II, 	c(E), l(M1'l'), L(DA), l.(N';). 	I V •  

V, E(RRB),AJC-ffl (10 copies), Code Resioii Cell (5 copies) Branches o.' ai1v: 

Board. 	 • 


